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ORDER

PER SUDHIR KUMAR, JM:

This appeal by the assessee is directed against the order of
the National Faceless Appeal Centre [hereinafter referred to as
“NFAC”] vide order dated 30.11.2023 pertaining to A.Y. 2012-13
and arises out of the assessment order dated 13.11.2019 under
section 144 read with 147 of the Act, 1961 [hereinafter referred
as ‘the Act’].

2. Heard arguments by both the sides.



3. At the outset, the Ld. AR submitted that the Ld. CIT(A) has
not adjudicated on the issue of admission of additional
evidences filed before them without passing any speaking order.

It was prayed that given an opportunity to entire material would

be submitted before the Ld. CIT(A).

4. The Ld. DR objected in principle.

5. We find that no prejudice would be caused to the revenue
if an opportunity given to the assessee to file additional
evidences as deemed fit. The Ld. CIT(A) shall consider the
additional evidences by passing a speaking order and

adjudicate the matter as per the provisions of the I. T. Act.

6. Decision announced in the open court in the presence of both

the parties on 16.05.2024.
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